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because nobody has approached me, be-
cause I also deal at times with this mat-
ter. My good friend, if he knows any-
thing on the subject, may enlighten me

on it,
MR. CHAIRMAN : Mr. Dharia.

SHRI M. M. DHARIA: If you are
going 10 limit the supplementaries to ten
minutes, I am prepared to sit down with-
out putting a supplementary.

MR. CHAIRMAN : Thank you
much, Ten minutes are over.

SHRI AKBAR ALI KHAN: But on
important questions you will extend the
time; that has been your assurance, Sir.

MR. CHAIRMAN : Fifteen people
have put questions, 1  have given
enough time and enouch opportunity for
many to get up and put questions. I
think you must assist me. Next ques-
tion.

very

SHRI ARJUN ARORA : There should
be a two-hour discussion on this subject.

MR. CHAIRMAN : T shall see to that.

SHRI GODEY MURAHARI: I would
suggest it is a waste of time, discussing
this matter over again. On innumerable
occasiong there has been this discussion
and the Government has been in no posi-
tion to clearly state their position in this
matter,

MR. CHAIRMAN : Next question.

NEw RArmLway LINES

%123, SHRI JAGAT NARAIN :7
SHRI SANDA NARAYAN-
APPA :

Will the Minister of RAILWAYS be
pleased to state :

(a) the particulars of the railway
lines which were being laid during 1968-
69 (till the end of January, 1969) under
the various zonal reilways in the coun-
iry;

1tThe question was actually asked on
the floor of ihe House by Shri Jagat
Narain.
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(b) the extem of work done op the
new railway lines and the dates by which
the work on each of them is likely 1o be
completed:

(¢) whethr 11 1+ a fact that the pro-
aress of woilh 1 slow at some places;
and

(d) if <o, the rewsons therefor and the
steps being taken for the expeditious com-
pletion of the wotl?

THE DFPUIY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
ROHANLAL CHATURVEDI) : (a) to
(d) \ statement is laid on the Table of
the House. [Sec Appendix LXVIT, An-
nexure No, 211

At W ALEW : ARA Y9 §
femar F R oft e & A
ST STEA 39 W1 2 98% qaTfeas asii]
arEg 9 Fg7 & “Progress, and
the target date of completion
December, 1969.” T IR
qow &t g s e § o9 faar 2 ¢

“The work was somewhat delayed
due to the failure of the State Gov-
ernment to fulfil their original com-

mitment to complete the earthwork by
‘Shramdan’. In order to avoid any
further delay it has been decided to
complete the balance work by  the
Railway themselves.”

| A &S 37 gy & g € F w9 aw
€ FLE E AR GE 79 GHAT goar
AT AY AT FAA FT 7

TAY, FEAT-T A ATH AT EE
“Tahen in hand only in July ’68.
Land acquisition in progress. Tenders

for Major bridees and other work
being awarded.”

|G qATfeasw T aamd o et @
FIH AT fFar ¥ swoasw ax
THE @Al S RN famr 2 fEag
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1972 # wwfma & el A1 7
78 AHEE g1 IEeN 99 oF 98 9
SAAAT =T8T 2 ?

e ware 1 § 6 sy a7 A
v ey 7 ——sfgmn 9w e
&Y TRy 7 are-aTe fo@r F--ar
T 5 TErE #1 A9 A 97 9ET
arfed v wer 9% W fafeer T
e fzar o7 fF gw 39 77 9®Y
MR FGT | 7 JAT Fearg 6 =0
FNHT AT G AW & A ST AR
fora ST SEET QT F e fA S ?
g% a1 A9 faeelt & smaTn aw
el EC U 11 o S D G )
fad a8 fgme o g 1z AR
H7H =T A W g W, I FSAA
Wt war mar wfew aei @EE q
e AgY fom, =y awm g ?

MR. CHAIRMAN : Mr. Jagat Narain
vou have taken about five ‘minutes to put
this question Therefore there cap be no
second question on your part.

w0 T W fag: fE

3 off W ATTA 1963-64
Trc BT C D B TG I A £
OEd™ G7HI A 37 T fFar ot
f& o § My w1a0 59,
9T FEFE AF T AL &1 7o ZAferd
I F FIT Ag AT g & | o wHAT
STar 2 foF ag AEr 3 quEE, tad |
J g oo o famr 2 s 5% siten-
fafier a9 7 I fFAT SITRT

qE0TR ¥, I AR & AW F SETY,
6 FL AEA § 3R I fFaem= F5me
FAW | FATSAT &, WA ST WA
e WERd 7 gwE fam s
faame T/ sme
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FZAL-TA AT T AL FHHRT
a@y Gam foow fafedy Yaw
FF 1 qATZ AT THAT YT S AMT
gaa gt dR IHaH 1 A
T Smem

faccdT-3rFamaT @TEH @1 gEw F
F AWl g FE AW ETH

Tz fe qra s AT Fw7 R 9w

e o9 foeddt  waTsi=T @A &
AT W AT TEA AR FIHT
FEN AT IHY A F9d SAEHTAT qTAT
AT HT Afed FIIAIL ATAT AT Ff
Y glagr grir |

SHRI SANDA NARAY ANAPPA :
May 1 know, Sir, what is the proposal of
the Government of India in taking up
new lmes, and also further is there any
proposal before the Government for tak-
ing up new lines in the South Central
Zone and the Southern Zone, where
railway lines are lacking ipn areas which
are still bachward, and considering the
need for developing those areas will the
hon. Minister consider taking up new
lines 1n the South Central and the South-
ern Railways ?

SHRI N SRI RAMA REDDY: More
and more

DR RAM SUBHAG SINGH: We
have already announced in  our Budget
speech that on the Southern Railway,
that section, the section fi m Trirunelvelr
to Trnvandium, with a biinch line to
Kanyakumari, will  be «urvayed. And
after receiving the survey 1.poit we will
take up the work of constiuction of the
ratlway line  And there are six or seven
lines 1n vaious zones, the steel plant
cone, the coel zone. and so on in other
places which are also going to be taken
up

SHRI T V. ANANDAN : On perusing
the Statement placed before the House,
Sir, T find that the new lines under con-
struction comprise both broad-gauge and
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metre-gauge lines, May 1 know, Sir,
from the hon. Minister whether it is not
a fact that for cfficient and economic
running of the Railways in this country
a policy decision was taken—since indepen-
dence dawned in this country—that in
future if any new railwey line had to be
introduced it should be only broad-gauge,
and the existing metre-gauge should be
converted into broad-gauge? As  such,
Sir, may I know why in these new lines
there is metre-gauge also, why a  metre-
gauge line extending to about 190 kms is
also undertaken ?

DR. RAM SUBHAG SINGH : [t is a
fact, Sir, that the policy is going to be
to have only broad-gauge. But as you
know, Sir, at present Broad-gauge and
Metre-gauge are virtually equal  that
the difference is not much, that the extent
of Metre-gauge lines ig only about 3,000
Kms less than Broad-gauge lines, and
these two classes of lines together with a
third taken together come to about 58,000
Kms. And wherever we are constructing a
Metre-gauge line, I mean the Metre-
gauge line from Hassan to  Mangalore,
the alignment is going on side by side for
the laying of a Broad-gauge line in
future. (Interruption) Now between
Karur and Tuticorin via Dindigul we are
surveying for a Broad-gauge line. Else-
where also, between Poona and Miraj and
Kothapur and between Guntakal and
Bangalore, the Metre-gauge is going to be
converted into Broad-gauge.

SHRI ANANT PRASAD SHARMA :
Sir, some time back a survey was conduct-
ed for conversion of the metre-gauge line
between Arrah and Sascram known es the
Arrah-Sasaram Light Railway. May I
know, Sir, what is the position of that
survey and when this work is likely to be
taken ?

DR. RAM SUBHAG SINGH : My hon.
friend does not know; it is not Metre-gauge,
it is narrow-gauge. Now this land is own-
ed by the District Board of that place, and
if they purchase and hand over that line
to us, we will be only too happy to see
how best to manage that,

[ RAJYA SABHA ]
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SHR! K. P, SUBRAMANIA MENON :
For the last fifteen years the people of
Keraly and the Government have been agi-
tating for the construction of a 1ailway
line between Cochin and Qumlon over the
coastal line. Now may I know, Sir, from
the Government whether the Government
has taken any steps to construct a Broad-
gauge line between Cochin and Quilon via
Alleppey, on the coast 7

DR. RAM SUBHAG SINGE : We will
examine tha; position, Sir, because that is
a very important area.

Y TuTe | T ¢ AT F AFT
SEHAI-TSIR W, gl &% FATaEr &1
AT AT AT T, 250 Hie avar
ZqAT AT qfom greg A Wa F
yeid ITAT 2 | Tk g & q@d
gt W3 fafaedy A ge @ @
TOET A9 H faar ar i oY w@av
agieg 7 qamr i fe AW AR &
TR 1 3@ gU AH g § T Ared
qATY A § 7 aar @ faatas &
e Aad § 19 fercfen i
Fd a% FH F19 a1 T AT 9 8§
a% & | s ?

oo 7w gw fag ¢ @ qF & AR
T AT, Sgi-gi FAa B A AT
AT AR A e & fod | w IEw
g aei-al o fergeam ®wm fafrh
AT THo o o o TI@ I T
AFT ATIAL AT FEATA  CFISTEE
T ST 21 ST AW F TOAT FEh
g7 @i el s g aFar e |

SHR1 C D, PANDE : May I draw the
attention of the hon. Minister of Railways
to the broad-gauge line between Rampur
and Heldwani which has been surveyed
and which has been found to be c.ono-
mic ? The House has been extended hope
by the various former Railway Ministers
like Mr. Patil and 1 understand Mr.
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Poonacha was also very impressed by this.
Will the hon. Minister assure the people of
thag part of the country that in the interests
of the development of the Terai areas and
the hill areas of Tehri-Garhwal this line
between Rampur and Haldwani will be
taken up ?

DR. RAM SUBHAG SINGH : Having
tegard to the importance of Nainital which
is a tourist centre I think i; will be a good
thing for the country if the Rampur-
Haldwani line is constructed in @ broad-
gauge form. 1 will see that that matter is
property gone into and expedited.

*124. [The questioner (Shri Niranjan
Varma) was absent. For gnswer, vide col.
940 infra.]

COMMISSION OF ENQUIRY FOR BIRLA GROUP
OF INDUSTRIES

*125. SHRI M. P. BHARGAVA :
SHRI SYED HUSSAIN :+
SHRI A, G. KULKARNI :

SHRI CHITTA BASU :

SHRI Z. A, AHMAD

SHRI BHUPESH GUPTA :
SHRI M. V. BHADRAM :

SHRI M. M. DHARIA :

SHRI G. GOPINATHAN NAIR :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government have since
taken a decision about the setting up of @
Commission of Enquiry for the Birla
Group of Industries; and

(b) if not, what are the reasons for de-
lay in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI K. V. RAGHU-
NATHA REDDY) : (a) and (b) A state-
ment is laid on the Table of the House.

The question was actually asked on the
floor of the House by Shri Syed Hussain.

[24 FEB. 1969 ]
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STATEMENT

(a) and (b) As I indicated in the state-
ment on the subject made by me in this
House on the 18th February, 1969, investi-
gation of the ceses which required enquiry
and action has already been given to the
highest possible machinery under the laws
in force in the country. Cases investigated
by the authorities which reveal a contra-
vention of law, rules or regulations, can be
speedily referred to the tribunal which has
the authority under the law to assess,
penalize or inflict punishment. In order,
however, to maintain a close check and
follow-up in respect of the investigations
which are still continuing and also for ex-
pedition of the cases now before the
various tribunals, Government have decid-
ed to appoint a special Commissioner of
high status with a judicial background end
experience in legal affairs, in the Cabinet
Secretariat, to co-ordinate investigations
and bring up matters for Government
decision quickly.

DR. BHAI MAHAVIR : Sir, a discus-
sion has been scheduled on this.

MR. CHAIRMAN : Yes; since there is
going to be a full-dress debate for six hours
I think we can go over to the next question.

SHRI Z. A. AHMAD : We would like
to ask some questions, Short questions.

MR. CHAIRMAN : No, no.

SHRI A. G. KULKARNI : [ submit to
you, Sir, though you have allowed a
discussion, this question was framed with
a certaip different angle. In the discussion
we may have something else.

MR. CHAIRMAN : I am sorry I do not
agree with you. We must take up as many
questions as possible.  This we have dis-
cussed many times and for six hours we are
going to discuss this.

*126. [The questioners (Shri Bhupesh
Gupta and Shri Yella Reddy) were absent.
For answer, vide col. 943 infra.



